CENTRAL ADMINISTRATIVE TRIBUNAL ;
"ERNAKULAM BENCH-~ . h ‘ '

ORIGINAL APPLICATION NO:402/2008...

E DATED THE 19th DAY OF JUNE, 2009.
CORAM

HON'BLE Mr GEORGE PARACKEN, JUDICIAL MEMBER ...
HON'BLE Ms K NOORJEHAN, ADMINISTRATIVE MEMBER

Saraswathy Viswanathan,
Private Secretary, -

Office of the Chief Commissioner of Income Tax, - .
Ayakar Bhavan, Kowdiar, |

- |
Thlruvananthapuram ... Applicant : »
By Advocate Mr Vishnu § Chempazhanthiyil

Vis | “ -

1 The Chief Commissioner of Income Tax,
Ayakar Bhavan, Kowdiar,
Thlruvananthapuram

2 The.Chief Commissioner of Income Tax (CCA) ot
Central Revenue Bunldmg, A
| 8 Press Road, Kochi.

3 Union of India, represented by
The Director General of Income Tax-(Inv),..
Madaparambil Building, Railway Station Road
Kochi-16. Respondens o

- By Advocate Mr TPM ibrahim Khan SCGSC -

Th|s application having been heard on 19.06.2009- the. Tribunal. -on:the: ‘same”;
day: delivered the following

(ORDER) | | e
HONBLE Mr GEORGE PARACKEN, JUDICIAL MEMBER

The applicant's grievance in this casev»i,s,;__}that-«spe'ahasmt;peen-f-' RO
promoted to the post."of Senior Private Secretary even though sheis-the: .-

senior most Private Secretary (Grade 1 stenographer)wommgfrom

27.6.2003. She is to retire on superannuation on_ 31.7.2009: ‘Sheshas = 1




A

: s

‘
R -

made the Annexures A4 and A-5 representations dated 10.6.2008 and: - =7 -
4.3.2009 respectively to the respondents to itconsider\__he_rL..,_h_qasg:aaga;ingtj&;!._je:,

‘existing vacancy occurred on account of qretirement-wpf,;._.S,mt:.v_,_*l?,‘Q*‘l;eeia;; R

Senior Private Secretary.

~ In our considered opinion, this OA can be disposed of at-the - = """

admission. stage itself by directing the respondents to ﬂ_,,consi.dejr--‘:Annexqres; R
‘A4 and A-5 réprese‘ntations dated 10.6.2009 and 4.3.2009 within:a:period: - = ="
of 15 days from the date of receipt of copy of -th.is,;-prde_r,.,;,,_,, Theurgen y of
the disposal of representations within two weeks from -%t.hetg_a_tef@f;ir,eeeigtégf"“““
copy of this order is because the app,l,igant-,;is,.:reti}riﬁg?:,.ohfist.lpef;ah!}uaﬁm?‘OWf“-"l‘”:"fii T e

£ 31.7.2009. |
With the aforesaid direction, the OA is disposed _5;of-. There - -~ -t

shall be no orders as to costs.

3 K.NOORJEHA GEORGE PARACKEN
| * ADMINISTRATIVE MEMBER JUDICIAL MEMBER: -

o abp



